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[T, &. NHAI/11013/LA/PIU-Sambalpur,Odisha/Newly Proposed/Notif.(3a)/Koraput]/3D2]
o SHITET, fAaes

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 16th February, 2026

S.0. 830(E).—Whereas by the notification of the Government of India in the Ministry of Road Transport and
Highways, 5225 Dated:17/11/2025 , published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section
(i1) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter referred to
as the said Act), the Central Government declared its intension to acquire the land specified in the Schedule annexed to
the said notification for building (six-laning), maintenance, management and operation of Newly Proposed Raipur
Visakhapatnam NH-130 CD Economic Corridor on the stretch of land from Km. 239.650 to Km. 366.500 (Tahasildar
cum Land Acquisition Officer, Borigumma) in the district of KORAPUT in the state of ODISHA.

And whereas the substance of the said notification has been published in “The Times of India” and “Pratidin”

both dated 11.12.2025; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and settled

the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has

submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest

absolutely in the Central Government, free from all encumbrances.
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SCHEDULE

Brief description of the land to be acquired, falling within the Newly Proposed Raipur Visakhapatnam NH-130
CD Economic Corridor in the stretch of land from Km. 239.650 to Km. 366.500(Tahasildar cum Land
Acquisition Officer, Borigumma) in the district of KORAPUT in the state of ODISHA.

State: ODISHA District: KORAPUT
SL. No. [|Survey/Plot Number|| Type of Land ||Nature of Land Area Name of Land
(in Hectares)|| Owner/Interested
Person
1 2 3 4 5 6
Taluk: Boriguma
Village: Hardoli
1 115 Private Dhana-2 0.0486||Rama Gouda S/o-
Padmanabha Gouda
2 19 Private Dhana-2 0.0202|[Salu Chalana Sama
Chalana So- Sapura
Chalana Narasingh
Chalana So- Sani
Chalana
Village: Benasur
3 223/1465 Private Paddy-1 0.0445||Narasingha
Bagasingh Choudhury
So- Laxman
Bagasingh Choudhury
4 242 Private Dangar-1 0.2329||Simanchal Tripathy
So- Rajib lochan
Tripathy Jagadish
Tripathy So- Rajib
lochan Tripathy
Sudesna Tripathy So-
Rajib lochan Tripathy
Satyabhama Tripathy
Joshna Kumari
Tripathy Sanjukta
Kumari Tripathy
Sukanti Kumari
Tripathy So- Rajib
lochan Tripathy
Village: Keraput
5 239 Government Gochar 0.0283||Government
|6 | |3 54 | |G0vernment ||Basti | | 0.0607| |GOV€rnment
Village: Gujunigura
7 118/2 Government Basti 0.1093||Government
Village: Lathigura
8 141 Private Dhana-2 0.0114||Kusa Penthiya Laba
Penthiya So- Keshaba
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Penthiya Ruka
Penthiya Wo- Raghu
Penthiya Damuni
Majhi So- Raghu
Penthiya Kaita
Penthiya So- Raghu
Penthiya Tulasa
Penthiya Wo-Padu
Penthiya Kuma
Penthiya So- Padu
Penthiya Chandra
Penthiya Ratan
Penthiya So-
Kamalalochan
Penthiya Hari
Penthiya Madhab
Penthiya So- Madan
Penthiya Baidi
Penthiya So-
Kamalalochan
Penthiya

142

Private

Dhana-3

0.26

Kusa Penthiya Laba
Penthiya So- Keshaba
Penthiya Ruka
Penthiya Wo- Raghu
Penthiya Damuni
Majhi So- Raghu
Penthiya Kaita
Penthiya So- Raghu
Penthiya Tulasa
Penthiya Wo-Padu
Penthiya Kuma
Penthiya So- Padu
Penthiya Chandra
Penthiya Ratan
Penthiya So-
Kamalalochan
Penthiya Hari
Penthiya Madhab
Penthiya So- Madan
Penthiya Baidi
Penthiya So-
Kamalalochan
Penthiya

10

34/198

Private

Dangar-1

0.1619

Bhagaban Penthiya
So- Hari Penthiya

11

40

Private

Dhana-3

0.1214

Arjun Penthiya So-
Dasarathi Penthiya

12

41

Private

Dangar-1

0.0445

Damu Penthiya
Mukta Penthiya So-
Chandaru Penthiya
Chandrika Penthiya
Lalita Penthiya So-
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Sutam Penthiya
Sahadeb Penthiya
Janaki Penthiya So-
Prahalad Penthiya
Purna Penthiya Hari
Penthiya So- Samaru

Penthiya
13 49 Private Dangar-1 0.0098||Chakra Ganda So-
Sadan Ganda
14 51 Private Dhana-3 0.0654||Chakra Ganda So-
Sadan Ganda
Total 1.2189

[F. No. NHAI/11013/LA/PIU-Sambalpur,Odisha/Newly Proposed/Notif.(3a)/Koraput]/3D2]
SHAIKH AMINKHAN, Director
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